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Surt BHUPESH GUPTA: One or
two words more, and I have finished,
1 do not want to take too much of
vour time. I see that hon. Members
are anxious for their lunch. ‘

I would again appeal to the hon.
Minister to make proper arrange-
ments at the other end, through
our diplomatic mission, and at
this end too. He should make good
arrangements for the reception apart
from modifying the law. The minori-

ties who have guffered, who have
become victims of riots, etc., should
he  mahalilitedfed  with  dhe  adiost
speed. The workers who have 1lost

their joks should be provided under
the initiative of the Government
alternative employment in factories
and so on; they should be provided
with sore alternative meang of liveli-
hood.

?

I thank the House again for the
manner in which the whole question
was discussed. Madam, I think we
have done it in the right sgpirit of our
Constitution and I think this debate
will help mobilise public opinion
along the lines which we all share. I
only wish that Pakistan had this, a
similar forum to discuss such matters,
in the same way as we are doing, on
an all-party level in order to find a
solution. We look forward to the day
when the people of Pakistan will find
their way to establishing democracy
and making it possible to give the
fullest measure of protection through
democracy and popular initiative to
the minority community and thus save
not only the minority but also ensure
a better future for the people of
Pakistan gs a whole. ‘

Thank you.

Tee DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.m.

The House then adjourned
for lunch at ten minuteg past
one of the clock.
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The House reassembled after lunch
at half-past two of the clock, THE
Vice CHAIRMAN (Sprt M. GovinDa
Reppy in the Chair).

THE APPROPRIATION (RAIL~
WAYS) BILL, 1964

Tue MINISTER ofF RAILWAYS
(Surt H. C., Dasarpa): Sir, 1 beg to
move: —

“That the Bill to authorise pay-
ment and appropriation of certain
sums from andq out of the Conso-
lidated Fund of India for the ser-
vice of the financial year 1964-65
for the purposes of Railways, as
passed by the Lok Sabha, be taken
Into consideration.”

The question was proposed.

SurrmaTt TARA RAMACHANDRA
SATHE (Maharashtra): Mr. Vice-
Chairman, I rise to support the Appro-
priation (Railways) Bill, 1964, which
has been placed before us by the hon,
Railway Minister and which is under
consideration. There is a demand of
Rs. 10,18,000 under Appropriation for
the construction of new lines in it and
the total expenditure is Rs, 80,84.00,000
We know also from the Budget speech
of the Railway Minister that some
new lines are under construction in
Assam. There cannot be two opinions
that Assam needg more consideration.
It is a border State and it has not got
as many facilities as the other States.
In my opinion, Assam niust get some
preferential treatment. Five years
back when I had been to Assam I had
to get down at Amingaon and had to
cross the Brahmaputra by steamer.
We had to walk along the banks of
the Brahmaputra., When we had to
go to Pandu we had again to get down
and catch a train. That was a very
troublesome matter no doubt. This
time when I had been again to Assam
our train crossed the Brahmaputira by
the bridge. All the passengers in the
train were giving blessings to our
Government. I also joined them. I
know this bridge has helped us during
the days of the Chinese aggression
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and this bridge 1s a great achievement
after our 1independence. Even now
there are certain things about Assam
which I would like to mention. The
train gtops at Lumding because nowa-
days it is not possible to travel in that
area at night. So, the train stops at
Lumding., Some more facilities should
be provided there and some more
arrangements for the passengers to
stay. A big platform and some wait-
ing rooms should be provided. So
also, I find at Gauhati there are very
few second class or first class waiting
rooms, And for third class, I think,
there is not sufficient arrangement. So,
these things should be taken into
consideration.

Again, when we come to Barauni,
at Barauni I found that many of the
passengers were complaining that
there was something wrong with the
reservation system there. They do
not get reservations, though the
passengers havé reserved their seats
in first class or third class. There
is only one bogie for third class and
one bogie for first class which are atta-
ched to another train at Wokameh.
There should be a direct connection
from Barauni to Dibrugarh and also
from Barauni to Delhi. There is no
through train from Barauni to Delhi.
Regarding the reservation office T must
tell the hon. Minister that there 1s
something wrong in the very  office
there. That is what I feel and I have
found it to be the case from many
other passengers also.

It will not be out of place if I make
another suggestion for the kind consi-
deration of the Government. All of
you know that there is the famous
pilgrim centre at Pandharpur and
there is the Barsi Light Railway
which runs from Kurdwadi to Miraj.
1 remember that in the olden days,
when the Government had amalga-
mated this railway line into our Rail-
ways, there was a promise given to
those neople that this line would be
made BG or MG. So, I want to sug-
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gest that the materia] from the Miraj-
Poona line—which is going to be con-
verted into BG from MG--should be
used for this purpose. I think it will
not cost more to the Railways gnd the
travellers, the pilgrims also, will give
their blessings to our hon. Minister.

I congratulate again the hon. Rail-
way Minister on proposing the con-
version of the Poona-Londa line up to
Goa inte BG. This is 3 very impor-
tant line from the point of view of
the West coast. In olden times, in
the British period, the attitude of
those rulers was not to gsee to the
comforts of the people, Their attitude
was from the pomnt of transporting
materials and helping trade. They
wanted to take raw materials from
one place to another and also they
wanted to see to the convenience of
military persons. Now, after inde-
pendence, that is not our motive. We
find on those railways which were
constructed in those days, especially
the line from Poona to Londa and also
on the Western Railway that the
stations are away from the cities or
towns. The distance is ten miles or
eight miles, because they were not
built from the point of view of the
people’s comfort or the people’s con-
venience. Now, I would reguest the
Railway Minister to see that in res-
pect of this Poona-Goa line, az far as
possible, the stations should be made
available to the people who stay in
that area within a little distance. I
can quote some instances. As far as
Sasvad Road is concerned, the town
Sasvad is ten miles away from the
station. If this line is a little bit
shifted towards the town it will be
much more comfortable to the people.
Not only that. Sasvad sends much
more vegetables and fruit to Bombay
by truck. They can gend it then by
train. At Fort Purandar in Sasvad
there is an Academy for N.C.C. for
the training of officers, That has got
a national importance. From that
point of view, Sasvad is a very im-
portant station. So, if the railway
line ig shifted a little bit, 1 think it
will be convenient to the people there.



3299 Appropriation

Also, if the railway line is taken
through Satara City—because Satara
Road station ig ten miles away from
Satara City—it would be helpful.
This is an old city of Shivaji. It
requires only 13 miles to take this
track at the gite of Satara City, It
will be much more convenient to the
people and it will cost only a hittle
to the Railways, only Rs. 30 to 40
lakhs more for a new line. The con-
struction of this shoulq be carefully
looked intp and the industries in that
area will be helped 5 Iot. (

I would like to bring to your k‘ind
notice, again, that in Poona we get
cement bags which are taken to Poona
by road transport. Recently, I learnt
that it is brought by road because the
wagons are not available. Every-
where we hear that the wagons are
not available. On the contrary. our
Minister has said in his Budget speech
that they are awaiting demands. So,
1 think there is something wrong in
the allotment of these wagons, in
making them available to the public.

Tae DEPUTY MINISTER 1N THE
MINISTRY or RAILWAYS (Smmr &.
V. Ramaswamy): ¥From where?

Tre VICE-CHAIRMAN  (Surt M.
Govinba Reppy): From Bombay to
Poona,

SurimATI TARA RAMACHANDRA
SATHE: If you want some more in-
formation, 1 will be able to give you
as far as the cement goes. The people
say and we hear from many traders
that ag the wagons are not available,
they have to go in search of the motor
transport, and per bag rupees two are
taken from the customers as charge

of this motor trangport. .
|

Again coming to another point, some
months back an incident took place
between Poona gnd Bombay. A train
which was running from Bombay to
Poona in the daytime at three o'clock
was made to stop near Kalyan and it
was looted and there were injuries to
the passengers. It was reported 1n
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the newspapers that the driver and all
the railway staff left the train then and
there and went away. The military
personnel who were travelling by that
train took charge of the train and it
was brought to the station., I put a
question on this, and it wag refused on
the ground that it was a State matter.
But 1 would like to request the Gov-
ernment that the Railways must take
care of their passengers, and I do not
know whether they had any corres-
pondence with the State Government
on the matter. This report was given
by a passenger and his photograph
was there with a wounded hand. 1
would request the Government to look
into this matter.

I would like to bring to the notice
of the Minister another thing. Speak-
ing in the Budget one of the Members
on the opposition benches suggested
that the dearness allowance chould
be increased. I know that some jime
back the Railways have amalgamated
the dearness allowance with pay.
Again I think that this is not the time
for us to increase the dearness allow-
ance in any Department. Instead of
that, Sir, if we open some more fair
price shops, they will be much more
useful. In the olden days, during the
last war, 1 know that the Railways
had opened many many such shops
and all the materials, even scaps and
cereals which were not rationed, were
also available in the fair price shops.
If we increase the dearness allowance
again, some more money will come
into circulation and thereby there will
be inflation and again the prices will
go up higher and higher. This is the
very mistake I think which we had
done for the last ten years. I think
we should not commit the same mis-
take again. Instead of that, we should

increase the fair price shops. If
almost all the Government Depart-
ments and the Railways zlen open

such shops, they will be m>ch more
useful.

Then again, in the fair price shops
which were run during the last war
those employees were treated as per-
manent sertants, and that wags the
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order given by the Railways, I remem-
ber. 1 heard that such employees in
other Railways get all the facilities
that are given to the permanent ser-
vants, but only in the Central Railway
they do not get such facilities. I
would again request the Minister 10
go into the matter,

I appreciate the attitude of the hon.
Minister to keep down additions to the
rolling stock and other equipment bY
increasing the operational efficiency.
I know of one engineer who was
serving in the Railways some yearS
back. He had invented one device
which was 1o be put into the locomo-
tives for the softening of water, and
he had read his paper in a conferenc€
for which he got a gold medal. But,
this device was not at all tried by the
Railway Board. Now crores of rupees
worth of engines, locomotives and
other things are bought from abroad.
I request the Minister t0 go into the
matter personally and not to leave
this matter with the Railway Board of
any other person. If they find that
this device is good and practicable, it
can be used. Otherwise we can leavé
that matter.

It ig learnt that the staff of the
catering department do not get wool-
len clothes. One of the Members was
complaining that he got cold tes.
Really they get up so early in the
morning and they run from one placé
to another, from one compariment to
another compartment, shivering in the
cold, It is also said that they get five
sets of clothes. I do not think that
they get any woollen clothes. 1
request the Railway Minister to supply
them woollen clothes which they will
be able to use in the cold season. We
know how terribly cold Delhi is, gnd
when they are asked to bring bed tea,
it is my duty to request Government
to supply them with woollen clothes.

Then in the course of the discussion
s0 many Members referred to corrup~
tion. I humbly want to suggest one
thing, As far as these reservation
offices go, T would li%e to request that
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in all the junctions lady employees
should be employed there. Let us see
this experiment because I feel that
ladies are not corrupt. Let us see
whether such a reservation office does
good. This is my request to the
Government.

Again, coming to another point
about the hydrogenated oil, I had put
a question—I can read the quesiion
put by me:

“Will the Minister of Railways be
pleased to state whether Govern-
ment propose to use pure edible oil
in the departmentally run railway
canteens in place of hydrogenated
oils or ghee?”

The answer was given on the 2nd of
this month by Shri Shah Nawaz Khan:

“Government do not propose to
lay down any specific cooking
medium for canteens, as habits of
employeeg in the matter differ from
region to region.”

Really I do not understand the mean-
ing of this reply that the habits of
employees differ from region to
region, The employees mean cooks.
I know that the Railways are going
to open a cooking class. They can
teach them what should be done as far
as these edible oils are concerned. I
do not think that in cooking it makes
any difference. If the oil of ‘sarson’
or coconut or “il’ is used, it does not
make any difference. But I can
appreciate it if it is said that those oils
can be used which are available in
that particular region.

Tae VICE-CHAIRMAN (Surr M.
Govinpa REeppY): You have taken
sixteen minutes. Please wind up.

SurimaTt TARA RAMACHANDRA
SATHE: We can of course look to the
habits of the, customers and not to
the habits of the employees. The
hydrogenated oils and the so-called
ghee are harmful to our health. They
are costly. They are costlier than
any sort of oil. I request the Minis-
ter that at least in railways the
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hydrogenated oil should not be used
and its use should be prohibited

Surr P. K. KUMARAN
Pradesh): Mr. Vice-Chairman, I am
very much thankful for calling me
immediately aftep the hon. Jady Mem-
ber who has just now spoken before
me, She has referred to my demand
for increasing the dearness allowance
and said that it was not a correct
demand at the present stage. I do not
know whether she ig aware that the
value of the rupee has fallen by 58 per
cent. during the last five or six years,
from 1955-56, as far as the capacity
to purchase foodstuffs ig concerned.
On the whole the value of the rupee
in general terms has fallen by 45 per
wcent. I have made it clear in my
speech that what the railwaymen are
concerned with are the foodstuffs and
articlegs of consumption which they
can purchase from the market and not
the actual amount is given. [If the
Railway Administration is prepared to
undertake the responsibility or dis-
tributing foodstuffs and other articles
of consumption as it was doing in the
war time, I have no objection, Defi-
nitely the railwaymen will welcome
it, but since the Government are not
prepared to take it up, that means
that they will have to purchase at a
higher rate. In the last two or three
days we have been finding that the
prices of all the essential commodities
are going up, and they are still going
up. That meang a price spiral up-
wards. If the Railways are prepared
to supply them foodstuffs etc., it is
welcome. Otherwise an increase in
the dearnesg allowance is very neces-
sary, Even now the average price
index has reached 134'2. According
to the Second Pay Commission itself,
if an average rise of ten points during
the last twelve months ig visible,
reconsideration of the dearness allow-
ance should be there. That means,
the Class IV employee is already
eligible for Rs. 7. It is 134:2; it does
not take into consideration the cor-
rections that have been effected in
Bombay and Ahmedabad. If the
corrections that have been made by
the Government in Bombay and

|
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Ahmedabad are taken into account, the
average will come to more than 136
points, So, 1 would like {o request
the Minister and the Government to
take into consideration this factor and
announce an increase in dearness
allowance as early as possible, or
announce the responsibility of distri-
buting foodstuffs for all the workers.

Many points have been covered
during the three or four days’ discus-
sion and I will confine myself to
certain points which were overlooked
during the discussion.

I have been hearing for the last
twenty years of 3 demand from the
people of Kakinada. Xakinada is an
important town in Andhra Pradesh
and is an educational centre and alse
a business cenire. They have been
demanding that Kakinada should be
put on the main line route and that
the Calcutta Mail going from Madras
to Calcutta should touch Kakinada.
For this purpose, a small link line
from Kakinada to Pithapuram is
essential, I think it will not be more
than seven or eight mileg and if that
link is provided . . .

Surr S. V. RAMASWAMY: Fourteen
miles.

Surr P. K. KUMARAN: I stand cor-
rected. Of course, such exact infor-
mation I cannot get. I am thankful to
the Minister. But if this 14-mile link
is provided, the mail train can go to
Kakinada and then go straight, avoid-
ing Samalkot, to Pithapuram and f{o
the main line. I hope that the Minis-
ter will take this into consideration.

Another thing is, in West Bengal
there is a district called West Dinaj-
pur, Thig district is surrounded on
alj the three sides by Pakistan, The
capital town of the district is
Balurghat, It is only 2} miles from the
Pakistan border. This is not connec-
ted by any railway line now. The
nearest railway station, Kaliaganj, is
52 miles away. It is the demand of
the people of the locality—and it is
very necessary also from the view-
point of the defence cf the coun-
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try as well as the view-point that
this district is a surplus district as
far ay rice is concerned and rice has
to be moved to the other parts of the
country—that {wo links, one from
Kaliaganj to Balurghat and the other
from Eklakshmi to Hili vig Balurghat
should be provided. If these lines
are provided that district will be
adequately served, I hope that the
Minister will take note of this point
also.

Another demand is from Kerala
for a coastal line from Ernakulam to
Quilon via Alleppey is an  important
business centre, That demand has
also been voiced and that alse should
be taken into consideration. In view
of the fact that the facilities for mov-~
ing important traffic—coal traffic and
iron traffic—have comparatively eased.
it is necessary—and it is time—that
the question of the opening up of new
areas is taken into consideration, 1
hope that the Minister will take this
factor into consideration and order
survey of the lines so that work is
started on these according lo priority.

Another thing that I would like to
stress is the abolition of the narrow
gauge. The working expenditure on
narrow gauge is more than 192 per cent.
Fven metre gauge js 106 per cent,
That means, metre gauge is living on
the expenses met from broad gauge.
Maintaining the narrow gauge is an
absolute waste. Of course, the Minis-
ter has said that the long-term idea
is to convert the whole railway lines
in India into one standard gauge, But
the small gaps of metre gauge can
Immediately be converted into broad
gauge. These narrow gauge lines
should be removed and the tracks
can be handed over to road transport
for plying buses and lorries.

Now, I think much has been said
about accidents,

It is nearly seventeen years since
we achieved freedom but up till now,
the Railway Establishment Code and
the Railway Establishment Manual

[RAJYA SABHA]

(Railways) Bill, 196¢ 3304

are not available in the regional lan-
guages. It js very difficult for the
employees to understang them, and it
is also a fact that our capacity to
understand and express in English is
also going down, So, it ig very
necessary for the ordinary employees
to understand the rules and regula-
tions in their local languages. So,
this work should be taken up as early
as possible, Of course, there are so
many additions every year; it is a
practice to add so many correction
slips, and it is very difficult for an
employee to keep abreast of these
day-to-day corrections., Any mis-
take generally results because of non-
availability of these correction slips
to the rules, So, this issue should be
taken up very seriously.

The Railway Accidents Committee
has recommended that 25 per cent of
the vacancies should be reserved for
the children of the railway employees.
It is a correct recommendation. And
I will also request that at every
divisiona] headquarters, the Railways
should start a high school and in that
high school, apart from the usual
curriculum technical subjects which
are generally required for the working
of the Railways, that is, the mainten-
ance of engines, carpentry and others,
should also be taught, so that the chil-
dren of the railwaymen, even while
they are coming out of the high school
standard, are in a position to be rec-
ruited as skilled labour and to any
other categories. Signalling can be
taught there; they can be trained to
become station masters. Engine-
fitting and other trades can be taught
ag subjects so that they can become
qualified to be recruited to the railway
service, 1If this is done, you can have
very efficient workers in the railway.

Then, the Railways have started a
number of handicrafts centres where
the wives of the railwaymen are
undergoing training. 1 think mainly
stitching is taught, and in some place
they are able to give contracts to them
for the manufacture of railway uni-
forms. Although there is & lot of

S
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complaints about the uniforms, stili |
it is a good thing, But the expendi-
ture is being met from the Staff
Benefit Fund. My plea is that this
expenditure should be met from the
General Labour Welfare Fund and not
from the Staff Benefit Fund, The
Staff Benefit Fund is constituted for
the purpose of giving relief to rail-
waymen, to those who do not get
enough benefits, For example, a man
is suffering from consumption, from
TB, or he ig on a long leave, When

Appropriation
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the facilities and the help which he
can get under the normal rules are
not sufficient for him, then in order
to give him some relief, this Fund is
required.  $o, greeinng Uy exipranad-
ture out of this Fund, I think, is not
correct. That should be utilised for
people who are actually suffering
from disabilities or for people for
whom the normal half a month’s pay
or whatever it is is not sufficient. This
amount should go to them and the
expenditure for running these welfare
centres should be met from the Gene-
ral Labour Welfare Fund and not
from the Staff Benefit Fund.

Of course, while speaking earlier. I
have mentioneq the issue of the third
class passengers. But T have for-
gotten the issue of the second class
passengers, Second class passengers
are generally people who cannot
afford to travel in the first class. By
virtue of their standing or their situ-
ation in the seciety and in order to
keep up certain standards, they go in
for second class. But in the second

class there is no restriction. In the
third class there are the sleeping
coaches. And of course, even if

there is no facilityl available, third
class is such a flexible compartment
that a number of people can get in.
And we find that in every through
train the second class passengers
suffer. They pay more than the
third class passengers and they come
from the upper middle class gener-
ally, and it is not possible for them
to get in because of so many factors;
they cannot fight and do all those
things. So, they generaly travel stand-
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ing or sitting in between, ana

this is the position. So some
3 p.M. restriction has gol to be
imposed, that 15, if there

is no accommodation for sitting—it is
for the Railway Ministry to see how
best this position can be retrieved—
if the Guards are vigilant, they can
inform the stations ahead that 1II
Class tickets should not be issued be-
cause that accommodation 1s clready
full. It they keep a watchful eye
on the II Class compartments, they
will be in a position to inform the
stations ahead that there is no room
in I1 Class and hence the tickets
need not be issued. But as at pre-
sent, many ftimes, especiafly In ex-
press and mail trains, I find II Class

more cramped than III Class. That
is another point.
I have already said and I again

stress that unless you run fast pas-
senger trains you cannot reduce pres-
sure on through trains. This I have
adequately dealt with, but yesterday
Dr. Subba Rao was mentioning about a
passenger train from Cannanore to
Mangalore. That train cstarts from
Cannanore at 3 o’clock, and in a leisu-
rely fashion goes to Mangalore; six
and a half hours it takes to reach
Mangalore. The train runs practi-
cally empty from Cannanore up to
Kanhangad, and from Kanhangad
onwards there 1s no room. So, the
timings of such trains should be stu-~
died, and as far as possible the capa-
city of the passenger trains should be
increased to cater to the people who
go up and down every day for their
day-to-day business. Unless this is
done, the pressure on long-distance
passenger trains cannot be reduced; I
have also seen long distance passen-
ger trains running practically empty.

Then there is a class of employees
called ‘yard porters’; in Southern
Railway they are called yard porters
and in some places they are called

yard porters ‘B’. Now, their pay
scale on the Southern Railway is
Rs. 75-90 or something like that.

This category of employees is a very
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important one next to the Assistant
Station Masters. Wherever in the
cabins Assistant Station Masters are
not posted, it is these yard porters
who operate the cabins; they ex-
change private numbers with the
other side cabin and the station as
well as pull levers, set points and do
the other things. Now, the staff who
.operate the hand-points in the shun-
ting yards are also called yard por-
ters. In other Railways in the coun-
try the scales of pay of these very
people who work in cabins are higher;
the sales are Rs. 80—110 and
Rs, 105—125 or 135, like that. Now the
workers of this category in the seve-
ral Railways are called by several
denominations and my plea is that
a uniform designation should be
given to them in accordance with the
duties they perform, and also the
scale of pay should be uniform, and
these different scales in different
Railways are not correct. I  have
brought it to the notice of the hon.
Minister previously also, and I think
it was Mr. Shah Nawaz Khan who
replied to the question. And later
I have addressed a letter also, but
nothing has been done so far. Now
refresher courses are going on and
they are called upon to learn all the
rules; they are taken to schools and
taught the rules, and almost all the
functions, including train-operating,
they have to do. But their payscale
is not commensurate with the duties
they do. At least there is discrimina-
tion on the Southern Railway and
their pay-scale in the Southern Rail-
way should be brought on a par with
the pay-scales in other Railways.

In Rajamundry five posts of rivet-
ers and blacksmiths were created in
1961—this issue has been brought to
the notice of the Administration seve-
ral times—and in those vacancies
riveters with 14-15 years of riveting
service are working. The plea of the
employees was that these should be
filled in by these people. But very
recently orders were issued confirm-
ing two juniors in the post overlooking
the seniors. Now, it was conceded,
when I represented the matter to the
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previous Railway Minister, Sardar
Swaran Singh, he wrote to me that he
would look into it and added that
one-fourth of the vacancies would be
filled by direct recruitment from
among casual skilled labour falliny'
in this category. But nothing has
been done so far. My plea is that
these people have been working on
the bridges—to work on the bridges
requires special skill—have been em-
ployed in bridge construction work—
on all the bridges in the South—they
have got experience, and my plea is
that they should be directly confirmed
according to seniority in the vacan-
cies created.

On the Central Railway a large
number of complaints have been
received that Assistant Station Mas-
ters, who are sent for a refresher
course in telegraphy and fail in the
telegraph training are being rever-
ted, or something like that. In olden
times telegraphy was very essential,
but now the control system is in vouge
and you have got telephone comnection
from every station to every other
station. Of course, 1 do agree that
telegraphy is very essential know-
ledge, but the men, who are posted
in the cabins for years together, will
naturally get out of touch with it. In
small stations, of course they will be
receiving messages every day, but in
big stations, where there are separate
people to handle telegraphic messa-
ges, these ASM’s. do not get a
chance; there is no necessity for
them to go near the telegraph ins-
trument; so they get out of touch.
Now, instead of condemning them, it
is necessary, it is better that they are
given some refresher course and
given the normal promotion; no hur-
dle should be created in the path of
their promotion.

Now, I come to railway catering.
The other day I was coming from
Madras, and at Vijayawada I had the
privilege of ordering my food from
the railway refreshment room. It
was supposed to be special meals and
it cost me Rs. 1.7 nP. that is, ordi-
nary food becomes special food for
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the addition of a small stick of
Mysorepak, and half a cup of Mor-
kuzhambu—some yellow liquid it
was. ] asked the bearer: “What js
this”, and he said: “It is Morky-
zhambu.” But it was Morkuzhampy
made out of water, not out of curd gor
butter-milk; if there is any ingre-
dient which had not gone into it, jt
was butter-milk; it was pure water,
coloured water, turmeric making the
colour. Now, it is of course con-
nected with the pilferage of storeg
from the departmental refreshmept
room. And this happened only last
week,

THE VICE-CHAIRMAN (SHRI M.
GovinpAa Reppy): I had the same ex-
perience,

Surt P. K. KUMARAN: Very good,
Sir; T thank you. At best it shoyid
cost only Rs. 1.3 nP. But it is very
costly although the Railway Minister
may like to say that the cost has
gone up of the foodstuffs and natyr.
ally of the food which the Railways
serve. Internally, in the refresh-
ment room it ig Rs. 1.30 nP. and when
served in the compartment the same
costs Rs. 1.7 nP. So this has got to
be corrected.

Then I come to the casual laboyr
jssue, which many speakers haye
stressed, but what I would like to
point out is that the wages which the
local Collectors have fixed were
fixed long long ago. You cannot get
ordinary labour for nne rupee or for
one rupee and two annas anywhere in
India now. One rupee will not even
fetch a meal for him at the railway
station—he must have Rs. 1.3 rP. for
ordinary food. But why are the peo-
ple flocking to the railways? It is
because of this; it is their hope that
if they work with the Railways; at
some future date, after working for
ten or fifteen years even, they Wwill
get a permanent footing in the Rajl-
ways. It is .of course a secure jgob,
not a paying job, not more Dpaying
than other industrial jobs, but a ge-
cure job. It is with this intention that
they seek work on a wage of ¢pe
rupee two annas or one rupee three
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annas. Now the Railway  Ministry
has already declared that where the
wages are not fixed, they pay one-
thirtieth of the minimum wage plus
dearness allowance. That amount is
nearly 87 rupees and one-thirtieth of
that amount should be paid as wages
for a day for such railwaymen
throughout India. After all, these
casua] labourers are the people who
are engaged in construction; they are
the people who are digging all the
tunnels on the D.BK. railway line;
they are the people who build all the
bridges—not the permanent staff.
So, a rationa] treatment and sympa-
thetic approach to them—they may

now be nearly two lakhs—is very
necessary, and I hope our good
Railway Minister will consider this

problem.

Then several representations have
been received by me from the workers
in the Podanur workshop regarding
ill-treatment by the Works Manager
there. Whatever it is, it is up to the
union; they will fight it, but my point
is that they have made repeated
complaints from that signalling and
telecommunications workshop—the
workers there; they manufacture
signalling instruments and other
allied things. When parts are manu-
factured and they are sent to the
stores, they are accounted for—some
parts are purchased from outside;
that is good. But when the shells for
these block instruments are again
manufactured, the same parts wused
there are again accounted for; I mean,
these parts get accounted twice thus
inflating the production figure.
So this aspect has got to be studied.
This can be prevented if the stores
which is now under the charge of
the Works Manager, unlike any other
big workshop, is taken away from
the Works Manager and attached to
the General Controller of Stores.
Only that way this double accounting
can be prevented. I hope the hon.
Minister will look into it.

Sir, 1 have nothing more to add.
I hope the hon. Minister will pay
attention to the points which 1 have
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raised. Then, the question of dear-
ness allowance has got to be consi-
dered. Sir, immediately after the
Budget was announced the prices
started shooting up. Unless the rail-
wayman gets sufficient things to
maintain himself and his family and
makes his children fit for securing a
job after his retirement, it will not
be possible for him to carry on. As
you know, Sir, our social security
measures do not give anything to the
people. Even a house which he has
got to build after his retirement has
to come from the current pay. So
it is high time that the Administra-
tion considered this problem. They
should take into consideration the
rising prices and also the price index
which has already reached a point

where 3 raise in dearnegg allowance is
justified.

Surimatt C. AMMANNA RAJA

(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, I am glaq that the
position toc be able to always present
position to be able to always present
a surplus Budget. He must also be
congratulated for not increasing the
passenger fares. Besides, the pre-
sent Ministey and his predcessor need
to be congratulated for the excellent
work that was carried on during the
last one year.

In this connection I may also quote
from the speech about the report of
the World Bank Team on coal trans-
port of the country:—

“This report has commendeg the
Indian Railways for handling suc-
cessfully, within their limitations,
the increase in ftraffic density of
almost unprecedented rapidity
during the last twelve years, The
team has generally assessed the
operating performance of the Indian
Railwayg ag comparing very favour-
ably with that of Railways of other.
more developed, countries. Certain
recommendations have been made in
the report such as the need to re-
view the adequacy of the Railways'
Rolling Stock procurement pro-
gramme. . . "
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So, this is a very great compliment
paid by such a big authority.

Then, Sir, not only our Government
but the worker and the other staff
also need to be congratulated for put-
ting in really hard work during the
emergency period without making any
camplaint. Even if they wanted to
extract something from the Govern-
ment they thought they should do
their best first and ask for certain
things only later on, Therefore, they
must be congratulated for rising to
the occasion at a time like that.

Moreover, all our factories have
done very good work, The output has
been quite good. The Perambur
Coach Factory has brought out a
number of coaches. The Chittaranjan
workshop has not only manufactured
steam engines but also electric and
diese] engines. We have been able
to produce coaches in such  great
numbers that we are now in a happy
position even to export {o other coun-
tries. It is not g small achievement.

From the Schedule given in the
Appropriation Bill you will find that
a bhig sum hag been allotted for
labour welfare. That shows the
attention we are paying to the hard
work put in by the workers which is
so necessary. After all, we depend
more on their co-operation and work
than on the contribution made by
bigger officers and others. I know
personally that there are a number of
hostely which are meant for the
children of our railway staff. It is a
good thing that it is subsidised by
the Government particularly because
these people are posted in all sorts
of place; where there may not be
schools. These people are also subject
to frequent transfers with the result
thai their children’s education suffers.
But because of thig hoste} facility, to
a certain extent this suffering is miti-
gated, 1 hope some more hostels will
be opened so that a greater number
of people will take advantage of
them.
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Another thing that I want to em-
phasise is something which our Minis~
ters do not like, that is, the reorgani-
sation of zones, Some people here
seem to understand that we are ask-
ing for an additional railway zone for
our State. That is not g0, It is t0
facilitate better administration and
for giving better service to the peo-
ple living in a particular area where
they are hard pressed for ever sO
many things that we demand an addi-
tional zone, I spoke about this in
my last speech and I have spoken in
person abouf this to our Railway
Minister also. The Andhra Goverp-
ment alsp haqd made a representatiof.
It ig not parochialism or faddism oT
anything like that. We do not like
to be called parochial After all,
what are we here for? We are here
to put forward the point of view of
our State Government the defects on
deficiencies that are prevailing which
have got to be eliminated. Sir. we
taok over the Nizam Railway when
the partition of the State took place.
Very little has been done since then.
This Railway was meant only {0
serve the Nizam State. Now the
Nizam State has become a part of the
bigger Andhra State which is a very
big State. The area is very big and
the needs are many. It is only rea-
sonable and fair that the Government
realise the reasonableness and the
necessity of the demand and the justi-
fication «f it and rise to the occasion.
I was not here when the Minister
spoke. In his reply he gaid that it
would cost another Rs, 2 crores or
Rs. 2} crores. Where is the harm?
After all. anything that brings hap-
piness to so many people does cost
and it hag to be faced. You should
first be satisfied that there i a nece-
ssity. And, therefore, the first thing
that you can legitimately ask is whe-
ther there is a necessity or not, It
is not a mere commercial venture. It
is a national venture since you will
be giving facility to your own people
living in the country. So you should
not just brush it aside and say. “Well,
Mr. Venkatasubbiah, Mr Lakshmi-
narasu and Mr., Kumaran have al-
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ready said that” Well,
will say what he feels.

3316
everybody

Now, I must give you some details
to mmpress upon you how hecessary
it is., Hyderabad is not a small place.
It is the capital of a big State. It has
alsp an airport which showg that it
ig quite important, Delhi to Hydera-
bad il jabowt 8™ miles, I think. 1}
have not the correct figure.  There
is no direct train, There is what is
known as the F ST gsttached to the
train going to M~<ras—one first class,
one second clas; and one third class.
1s 1t 1air o the people of the whole
State going to Hyderabad? I know
from my experience that more peo-
ple asking for accommodation are left
out than those who have got it every
day. Not only that, they are just so
careless that they give even the
Nagpur people and to the people get-
ting down at mid-way stations. If
only F.ST, is given, it ig no annoy-
ing and when you really want to
understand the thing and feel about
it, it is very annoying Not only to
Delhi but there is no direct train to
Calcutta or Madras—Madras means
up to Gummudipundi. Evernybody
coming from that gide—from Nellore

district, Guntur district and all this
area—have to travel by this G.T.
They were kind enough some time

back to give us another train from
Hyderabad to Madras by cancelling
one other train which was very
necessary between Vijayawada gand
Vizag. They cancelled that and said
‘You can have this if you want’.
Actually the greater Andhra popula-
tion live between Vijayawads and
Vizag and so there was a lot of up-
roar when that wag cancelled. So
they have cancelleg the Hyderabad-
Madras train and given back the Puri
Fast Passenger. Ig this the way that
we should be treated? Should you
not understand the necessity or den-
sity of the population and ali that
and give them what they want and
what they deserve? 1 would also
like to know why they do not give
the return for every division, for
every zone, both by passenger trains
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and by goods trains.
easy method, I would like to know
whether we are not paying
sufficiently to the Railways and we
can also ask for a return.

Another thing is, you know the peo-
ple of the Opposition parties are m a
happy position and they can voice
their feelings and it looks as if they
train themselves.” Please do not ring
the bell for another ten minutes.

THE VICE-CHAIRMAN (SR M.
Govinpa Reppy): No, no,

SuriMstr €. AMMANNA RAJA:
I have been waiting to speak for a
whole day.

Tae VICE-CHAIRMAN (Sarr M,
Govinba REDDY): You have three
minutes more.

Surimarr C. AMMANNA RAJA:
I make this request because there is
no direct train to Hyderabad. This
F.S.T. goes to Kazipet at about 10-20
in the night and from Kazipet to
Hyderabad it is 100 miles and for
those 100 miles we are kept waiting
at Kazipet for four and a half hours.
There is no value for our time, We
are not treated like human beings.
The same thing happens when we g0
to Madras. We go to Kazipet and
there 1s an F.S.T. going to Madras anq
that has to be attached to the train
going from Delhi to Madras and so we
have to wait there. Is it really fair
to waste human time like this? Four
and a half hours after having tra-
velled 700 miles we have to wait.

Sarr H. C. DASAPPA: What time
do you reach Hyderabad?

SarimaTr C. AMMANNA RAJA:
I know your answer. Do you want ug
to reach home at midnight? We
reach at 10.20 Kazipet and the train
again starts at about 2.50 in the morn..
ing. I ask you whether it is fair to
do such a thing?

Suarr H. C. DASAPPA: What time
do you reach?

SarimaTi C. AMMANNA RAJA:
We reach at 5-30. You start at a
time convenient for us so that without

If there is an
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wasting time we reach home at a
convemient time, I have got this
answer once before. What do you do
if you reach home at night? Why do
we waste five hours at Kazipet so that
We can be carried by another train
coming from somewhere else? It is
not fair. The same thing happens
when coming and going to Madras;
because there is no direct frain and
we miss a lot of trains. There is no
de lux, there is no ACC, there is mno
sleeper coach except a two-tier for
which even a poor man hasg to pay.
We do not have a three-tier compart-
ment. There is no Janata. Why
should we be denied the facility en-
joyed by other areas?

I must express my thanks to the
Government which has recently intro-
duced a new train direct from Hy-
derabad to Bombay. That is the only
thing that has been done in our
favour but even for that, you see in
the sleeper coach, if the distance is
less than 500 miles, there is no con-
cession. They have to pay the sleeper
charge and the distance between
Hyderabad and Bombay is 495 miles.
For the sake of five miles, the poor
people who travel by this sleeper
coach have to pay. I requested in the
Consultative Committee

Tue VICE-CHAIRMAN (SHrt M.
GoviNDa REDDY): There are a large
number of speakers. You have fto
conclude.

SurrmaTt C. AMMANNA RAJA:
That is why I am asking you not to
ring the bell.

Tue VICE-CHAIRMAN (Sarr M.
Govinpa ReEppY): You have taken half
the time on F.ST.

SugrimaTi C. AMMANNA  RAJA:
That is very important. Then there
are some committees known as Con-
sultative Committees. We give them
some suggestions but you know they
are very funny people—these people
who preside over the meetings. They
say ‘No, that cannot be done’. We
know it is not being done and that is
why we are giving suggestions for the
simple reason that they ean do it
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They say ‘It is not in our proposals’.
Why should we go all the way to be
told that it cannot be done? It must
be done when it is reasonable.

In the case of journey from Bombay
to Hyderabad, this five-mile distance
may be exempted so that the poor
people can be benefited,

Then there is what is known as
season ticket. I do not know whether
it is in the case of foreigners alone or
for others alsu. They can take one
month’s season ticket and go on any
train  and most of the foreigners who
come to our country like to travel in
air-conditioned compartment so as to
see the countryside. If they go by air,
tliey cannot see the country. If you
only put air-conditioned compartments
in many trains, it will attract tourists
by which you can get some foreign
exchange also.

One more thing I must mention
before I conclude. There are many
more things which I can say but 1
will take another opportunity. I have
one thing to say. One day we travell-
ed from Bombay to Hyderabad and
the train was stopped where the
passengers could not get down, I asked
the Station authorities why they did
il. It was at a place where between
the train and the wall there was no
space for the passengers to get down
and they had to wait. It was there
in such an inconvenient way and I
asked the persons there why this was
so and I was told that the Mysore
Maharaja’s saloon was there and they
had to put it just in front of the sta-
tion. But those in the saloon, they
can afford to wait for another ten or
fifteen minutes till all the other
passengers who had come from Bom-
bay and other places, had got down.
Those in the saloon do not have to
worry. They are in the happy posi-
tion of not having to rush for trans-
port for taxis or for portersand the
like. It was wrong to put so many
people to s6 much inconvenience for
the sake of one man. I have got a
written statement, because they may
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say 1t is not true. But I say the poor
people should not be thus ignored.
The poor should mnot be insulted or
put to such inconvenience.

About catering, particularly on the-
Western Railways, I must say that it is -
most unsuitable, especially for vege--
tarians, particularly for those from the-
scuth. Some sort of a thing is given
which you cannot eat at all. It is just
dhal and potato. Something better
than that should really be thought of.
Of course, we do not live to eat, but
all the same it is necessary. Thank
you.

ft farrgTe A ETEN /e
(mer wBW) @ SCEEE AERY,
Y osifirrer faer sm #Y g 3@
& fere sega favar wrar &, g9 f e
% fF I g =7 firg ofirezm 7 8V A
gafic & & Fg Fa@ TG W
R 87 Ifea swaar g |

TS AT, WYt ug
TS & e 97 T Y age
T A L T | IR Ay WL [T
fermr s @l it sewd €1 @ &
Y QY WY ? 1 39 o e X A
T ag ¥ faay ¥ agad # fY
HIEATAFAT &Y AT | WAATEHA H
AT ¥ ZAMX TE HeA YW A WIEANS
FIETT ¥ AW F FAC TMA QAT 9T
forad qfTurweaey Wt ATHTL HT
agi § AT g | gAfae & W
for XererTEoE & AT U 39 A @
forry o agrady w<ar g A8 & 1
e feay § afg gf o awer aft
ot gg gRT fF S s Wi, 9aT
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AHY § 3qF qF qg TEAT | THHT A
TR UF ®IT g o g i g9 qma
AT e Frare & ST qHTEAT HIAT
9% T § a8 HIT WY SAET g1 SEE
T §X OF SAMTY [OAT 7 HET
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W& F FAN FT ATHAT & IqH WX
o # aga g g § AR S
g< F@T Mgy @ifF 39 awa T A
TIETIE & |qTY &L Y @I & 9
AT &Y A AT qW AT wrEAr
AT FIF § a8 ot a3 |

# yreim woly it &7 o |em
R FT AT quSTH #Y WK
festrar argar § fams a2 § g@o Ao
o M 7 moAr O § ag aiF
FET & | UHo UTTo &ro FHHYIA 7 WIT
fee & 3 933 20T 4U Y=o ¥ w7
T8 |

“Partly as a result of the decision
to crect certain new steel plants,
but partly also because of general
economic expansion and the growth
in traffic, the route track milcage of
the railway system within the pro-
posed unit wil] have to be increased
and certain proposals have already
been sanctioned or are under consi.
deration. We would, however, like
to mention more particularly in this
connection the demand that Jabal-
pur should be connected with
Lalitpur or Jhangi With two new
rail links from Jabalpur to selected
points in the south-west and the
south-east on the Central and South
Fastern Railways respectively, and
another line running east to west
through Vindhya Pradesh, the pro-
posed State of Madhya Pradesh will
be much more satisfactorily served
by the railway system than it is at
the present time. The suggested
Jinks in our opinion seem to be
essential; and the Government of
India will no doubt take this into
consideration.” .

=9 foid ¥ w7 wew WY &
frator A1 & T ey srEegR #1 T-
gt G TEar mar faa v TEka
uHo o o faqe ¥ fmr war
? o e Tdar S & W
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g1 & 3T wET A We wfy-
FTT &1 gmma go foid &7 mc
fearar =g | faa ¥ 97 Fe7 AT
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FIIGTAT § HIT AT I3W q VAT,
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EFT AT AEET £ | AT & I
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9T FW FT F15 996 A5 fEar aar
2 | zafad ¥w gam § fF 37 wa
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FT A ME AT F
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&Y Tere T S o7 ahy § Fafw
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&7 qaTE ST AR | 39 #T1 OF fawen
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zq & 919 & 78 v day fw
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Y WL AT AFA 7 A A {2
74 ) FELY FueaT 437 g St | W
qHY sraedr ¥ & SO @1 qgA &
3fag g

gl faamage uFasE N g
2T I AT § A8 §E a7 F Fodt
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zq 7d) faadt & 1 g 1St w7 9T 99,
I8 T TT LATH TGAT Heq=d [IAEEF

g

WITT ¥ YGATAR TF F M
FuAr 2, 3IAF 47 aar § fF deed
W3 #r faadr gua d@iflg 41 ag
an AR zagfe & M gm w0
FFT AEAAF § | ST GHgr a9
ws, AT wH GF AT GIEIT ¥ I
geardt & afaal &0 o I A
gfaar aff &1 wTw § feedY w1 &
fad a1 MAX F 7ITT AT FEE o
# fag &9 F%T F F% @
fagifa aft 2 1 3= WT & us
QEAT § @I F {73 o T O .9
fag ;o fagifa war & s &
faar e fagifer & we wmiw -
oidl ¥ feged § &% Fa adr &
qdY feafs § 7w ar w&w f o
F arfadl & ford €2 37 & =ve Fiw
¥ oF fafma sz war wifey fag
g 7@ & afaqi /) gfgar g a% )
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Zat 1 g % weava W w7 FAaA
F 99 W T FEr AT AT O I €T
g g fF fam wae % & gw ol
FH ST @ € 99 ¥ gy &7 A
ofte ww AT 9T W ¥ | SEegT &
A 30¥ PEAd e & | sed el
FEAGT F T F L a9 qF 79 A
i T gIg i TGS AT | AT qEG
TE W F Y 9 §¢ Yo fygzr q¥
A FT W qFH w7 ¥R fHEE ¥ g
wgadY & 1 59 ¥ GF | WF AL
TR ¥ W R 97 q2 Y A S
& g a1 w9 € | qadr ofis #0
¥ g T § A WA Wi | AFT
SEr wF W gw Yafa #7¢ @ § qw
T A7 3 afc gadr oA
gr e g 38 gv g faend w9 &
TEAWHAT § | T AW TET ITHA
F WA TF Y 9T I A H T
®. UT qd § | Y FF eql fama
#1 7T qF it AT € §9 TF g
4t Y ofts A1t it wqY § 1 AT
IR ¥ WG IF FEA ® @Ay B
97 90 & aEd ¥ @E 9 Wil g
AT T @G § | 57 Geaeg § T 59
fas sty moaeT wawEE L T Tl
g f qely @ WO § "R aq
I 9 I S & fawy § 30-¢
¥ § 5gF w17 § | ~

gaa S0 F Fefaa w7 gauw v
T ATS F TR FET ) q1 ;Y faeer
RIA F HIHH I R TS TEA FC
I STIA, WG F FF FT [IAA &
st f wigerir ¢ a1 & faaay
@A g § WY AT WIS wIaw |
frg qg ¥sa @ slensd & gg &1
Y W7 wNT g AW | ™ H
IETLT AF FieT F &G &) firenr o
oF wigar ardr @ THT ¥ 3gY AT
97 § 3aT 1 AR, WL AT FETE
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¥ oF fesd # q@ W oR W G
X T qedt & uaw @i @
oY feafs § g aon & bl &
X ¥, Swfy sy qfed 0 f
T, famig e " ¥X FB T @)
ST HeWT I | {

TF H FEE AT AN F 7 faat
F AT | g At F o fesar aey
FET FET A AT T H TN & AT
LI IE I IS A U U
X7 FAH T WA §, FTE TE AW
0T AT € /X Fal faue #77 fean
T W & S IW TG IS AN F
afadi ® serg @ism & fag @l aq
FT T FAT TFA § T8 F FAL qW
FT | qat feufs ® g s & fes
TF T W ord W forEwe mft &
fezd ua qow W@ a5 § 5% F1 5%
qar W@ Ex F AT AT E T IF
§ ST § WT ST F7 ST g gEd
ST & HI< 39 AHTL G4 T AT LA
FLA &7 I F) WIWHFA T gl | I
gftz & T 5 faay ST e e

g1 T

FER FeT § Waoreten #% F9
% fau § w¢ fagea s=ar f¥ wfgwaz
gircwrsfsT Fer WX FAE AT
F e ADD L ) 3T T H{ wH AT
frage 9 T § A< 7 g fHawa
F<Ar =g g fa 1 F 12 arelt S mE
st § S wANE HEgT @ Fgv
fami wia 5% & 9§ #1 maoeefen
T F Y | 39 F GEQEA F1OWT
ST F @Ry |

g €7 gfar ¥ wovaT =g &
o9 MIT uoET & fod famr @ gwr
AT FEAT € “that is not feasible |
a  wifggw  #&@ Al g
v w T =ifeY g w T 7 w5
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o g Wfed, % A FEad |
Tz 57 F ® % @A F% wH T AR
TB T T §, w7 7w gfer & ey
FTEFL & T8 T §O T 1350 GhF

£

e W AT a AT i
qifeq fF awaa & fims § @ wow
F XN F7F T3z § i et &)
farsT & wwr T feawe 3w
& W T8 & {50 7.4 g0 qTeqr a7
& 1 faend 9T oAy # fay ge A
z% FT wiu® e 7 W g 5%
wrermfsar soey 9E3 7 g1, 3 F
fod e 7 QAgT # zEw wEA Tl
T VAT | s« qFA T & Wy
qrg gl GRIQE S M g F@ 7 ¥
frameY ) TUT F YT EF WA ¥ A
F AT F WL F & AT q, 9T FT
g TET W9 F a5 &} fem | 37 F
wYY g § e & 5w ¥ Sw
T wAtT ST SeAr A1 W) AF F
€ Wi FT W9ET W0 F F A
T § ST ST E | AT W 7 OALT
mar g fr ewrl sRT TE ;i SATR
& & : “that is not feasible, that
is not practicable’ 1 Sfaewfaw
TG § ? WIT FW ATl weHT gar
¢ Al gw Gfaewfaw @ w@r g
TEE ) SEAr F T 9T ;e
efaw | 3 ooy g w4 § fw af
quETT &<k (6T Tt §) 91 g S
mfeat fagy o gt @1 #F=% 19
¥ faq qurv § A< agh o &faw wfer
TAT FX F FEF AT T AT TS,
T wET g4r dfow fawg fgogw
LU T -

Y wRo %o AETEET (gfewdt
M) : FEr g9d g THAT E |
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N} fammgare wRrenast Sty
AN FS FIAT g g8 FC | T AT &
fad a7 o ¥ AR T F aIA F o
% & & 1 qar feafa & 2d g
¢ % ag ;1 A9 F wwa< an a8 fag
F 49 [ § o 7z Hifafem a8 &
ifreifaa adr &, v & =9 o
"yl St #1 wg FF IqH
YT ITGFT F AT A FF 4T A
) 1A F1 TH]AT | gH FT I AT F5€
WY far 7 § afer g@ [ & ol
T

e T KT AL o TAT a4Qr
feara & < ke o & oy oY g g7
g fr g dr< ¥ 3% 9F A 1 qdt
2 I wEar A &9 fradex §,
T fvoaT faar omar 2 3¢ feet
HET 5T | qF ava § 7l war g fw
EETO ST GAT 4T FAT § | 3qHT
sty faar sar & f gara a@gr ax
] EIT § 1 WAL qET F ATy
qafr & 1 & mra@ wedaw F=r R
mrd fezd 39T a9t § FOD F q12 |
€7 Yr g, Mg feg wEA [T 97
¥ 50 F a2 ¥ 9« vEy &, A fAa
da F 3 wely ger o faawr &
g IAT, ITH0 A1 IT @A FT AT
qEéhiET AT A7 Y #9599 99
HIT 98 AT &Y &7 & | I AT T
#1 5% 71 F 79 812 ¥ 272 &7 fiporar
@1 FI @AT A€ & N FAT qAT
wZieT g fr faw aed T ¥
FAATT ¥ FLE FT AT & ITH! QA
F ¥ fay wf 7@ fFom gz
g | WX A F A F) WG QA FAT
A qET AT WEAATTAIA FY 0T
F@ & 1 & wrdar = 5 D QY oAy
QT 3f5a1 Fagr a3 § I ¥ Y 7
qg qeA AT F1 ST FAW AT § 99

[ RAJYA SABHA]

(Rmlways) Bill, 1964 3330

QUS4 T R FUT =3 1 I Yo
AT, A AT ) 98 F7 Y FOT 99
AT AT Q& AT EIY 1 AT &, IFH!
FTH FIA FT T FW q1 AT T80T
fr QA1 Afgar § wwq [weeTRSwT
e FH AT A o gfe ¥
Wt §3 FT T SATET FASBT AT |

Fatdror &7 & w17 1 3@y 919 6
BHF[ FAT 99 gidT g 91 I8 AaT §
foF 72 a7 985323 ¥ fomar @fes
T AT 59 9 & Y gfqwa AW ar
M7 87 98%3-%¥ ¥ famges 3w@-
gz & fgara ¥ ¢ 3 9y ma Y wi%
wE Ag A QeR¥-ty ¥, Sl
TAATT &, ¥ & SfFma w1 39 757
ATHIAT FH g1 T | 9= 39 F7 fHaar
I F3TAT T T AITHRT T ATHIAT
FH Fi TS, TE T TA9A { WA GOAT
e A & 159 e 7 W gw Fraw
STAT g+ HIAWT § |

FAAMCN F AT AT F Fvaeg F
# az faass sem fF Eaummg afe
NS F g A ITFT IFT AT AT §
Hre ERmes af grdr sg F & N
IAFT IIT FA AT S | § FFAww Fgar
3 fF QT F ™ oF a9, IE A
Tnfafafede ow adar, foe qua
¥ g wraT & B aE F R@AMTRE ®
FaT 91 surar feur otar & F W
DNAT a1er ¥ W= A gy g, 59
FI IAFRT FAMRT F74 4 & 41 (59
FIN T & S T9F F TG WAT &
a7 ag & OF feqrda § 5w a@ &1
TIAT § T FD AH AT TE |

mfez friE & e & < gareor
feq «xr & 1 =ifeai & gargwn F faR
¥ T AT FAAT AG ITRAT, WAL
qread WA g9 g o= il T §
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HIATEA T J99 T AT 7 14
AT % | 3 ford & SFre g
o w1, AT ag W fE T 7T T8 |
AT ZHT YR & gAT ggi 97 =iy
g € A IS gW AT ¥ €
FIT W@ A1 gATL Al 97 At ey
arel 78 & 1 a8 ;g QT g & T
Rl S g AT § s AR F
T qFaT 91 | =9 foqg & srday e
f& Nt F oy § gardy AT
T gedt ¥ FH A7 =gy

qEHY 1 B, lFEFE w99
TgT F I39 AR FidFew F vy aay
g1 gwm ¥ T oar @ i faew
mfEa F TALT F I9E § ATIHA
FT BIF 9T 9T TG o 7 A7 v qareq
¥ g afew &% aai 7 1 3w wfew
% fagers @eq FATEY &Y 7T 1T |
49 iy @ Ay fRat sfeae &
feedeTT A8 ST E | g TE (|
o wgrer #1 fyew=re s €
ff 9T % n=qerq a8 F1H A9 @ E
fF gaTdl TAT WIEEY FE w7 7
Y 3, faeg ot 7% 77 A D @Y
quat

|

wirg ¥ wfa @ gart 1w faarr )
qeg faarmi &1 a<g Wig § & | EawET
FT FAT-HGIOT goT AV ATAEL F
fad Quer g wa1s w1 FIE A7 Py
gfadw & fad waan seagr w18 Ju
3T ST ATE A IF ¥ FT TAT
Al 3T 9gAT & W7 ug fafeag
TRRAT FT MY FAT 9§ g
oy FWR 9T &7 ATHAT 97 59 fay ¥
g #Y gEIA Agl vEr, T ot
WIS FT IE@ T WIH) w9y fqwr
ar 7 foer {

JIAATEGET WA FT T W& 9T
e gwmifaa musst & wg &

'
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&AM Tew fa e mRiew g
= FIat 97 (97T 4% F qU aniar
q@% Huq faanr 51 S 37

T F FT 1 SUIRT T6T AT,
ARfeFar ard qt & & gy v
g AR Afesq alF § wme guwd
QAT AT IFY FTH wqH QT TG

g !

Ser1 D. C. MALLIK (Bihar): Mr.
Vice-Chairman, Sir, I heartily support
this Bill. Our railway system has
maintained its progress. It has most
eflectively and efficiently managed and
controlled the affairs of the Railways
last year. For all this I thank and
heartily congratulate our hon, Raul-
way Minister, his two worthy lieute-
nants, the Railway Board, all the
General Managers, subordinate officers
and workers. Now, the railway sys-
tem hag maintained not only its pro-
gress, but without increasing the
freight—increasing it only by two per
cent—they have maintained their pro-
fit. They have carried the ever-in-
creasing number of passengers. They
have succeeded in carrying the ever-
increasing tonnage of goods.

And for all this they deserve our
thanks and congratulations.

Surt LOKANATH MISRA (Orrisa):
That is the profit they make,

Surr D. C. MALLIK: That is the
personal profit to them that I  have
congratulated them, but the monetary
profit goes to the people, even into
your pocket. Anyway, please do not
interrupt me.

There are no doubt accidents,
defects and drawbacks in our railway
system, but that is not peculiar to
India alone. Accidents are there
everywhere in the world. Wherever
there is the railway system, there are
accidents and our accidents are not
disproportionately high. There are
drawbacks about which I will men-
tion afterwards. Now, about accidents,
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they are very deplorable because they
cause loss of life. We are {rying to
reduce the number of accidents. There
is the Accidents Committee which has
reported. Nevertheless, accidents
will always remain. We only hope
and pray that the number be low.

Now, about defects and drawbacks
I would mention firstly about over-
crowding in trains, Our trains are
very much overcrowded. 1 know
that when we inherited the railway
system from the British, there was a
dearth of engines. We were short of
thousands of engines. There was
shortage of carriages, wagons and
everything else. In these fifteen ycars
we have tried our utmost to reduce
the shortage and we have succeeded to
a great extent. Now a days, the short-
age of engines is less, the shortage of
wagons is less. 'The number of
passengers and the tonnage of goods
offered is always increasing, How-
ever much we may try, still there is
shortage. We hope that 1in 5 very
short time, in the Fourth Plan period
we may be able to meet the shortage
to a great extent. So, if the carriages
are very much overcrowded now, I
think they will not be so much over-
crowded in a few years’ time. Of
course, overcrowding is lessening.
Still there are some particular spots
overcrowding at which we cannot
help. But just take the case on the
Eastern Railway of a large number of
Adivasis who come from Dumka and
from Jhargaon in the harvesting sea-
gon to sow and to cut paddy. They
come during a fixed period. If we
pay a little forethought we can help
them. These gimple Adivasig are
sometimes detained at stations for
four or five days because they are
unable to enter any train for reason
of overcrowding. If we have some
forethought then we can attach some
extra bogies to trains for their journey
from Murarai and such other stations
to the districts of Howrah, Hoogly,
Burdwan, etc. If we can attach some
special bogies or run special trains
there will not be very much difficulty.
We can carry them. Then, there are
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some special occasions just as ‘Holi'
when the crowd is so great that one
cannot enter any train. They are not
able to get into any train, With a
little care and 5 little forethought we
can alleviate the sufferings of our
passengers by means of special trains
or extra bogies. ;

Then, I come to the timing of trains.
Take the case of Dhanbad, my home
town. Dhanbad is an important town.
Between Calcutta and Dhanbad and
between Dhanbad and Patna there are
large number of passengers travelling
every day. Now, from Calcutta to
go to Dhanbad, the first train to reach
Dhanbad from Calcutta is at five in
the evening. There is no other train
coming before it, There is the Coal-
fields Express which runs from Dhan-
bad to Howrah in the morning. There
are other trains in the morning to go
o Calcutta. There ig the Delhi Mail,
the Bombay Mail, etc. but from Cal-
cutta there is no train in the morning.
So, I propose there should be one
other Coalfields Express which would
start from Calcutta early in the morn-
ing and reach Dhanbad at about
eleven. It may go even up to Gaya.
It should return to Calcutta in the
evening, There is one train starting
from Dhanbad in the morning. There
is plenty of time for it to start from
Gaya and go to Calcutta. So, there
should be another tFaln which starts
from Calcutta, to go to Gaya and
come back in the night, that is, in
the evening. The gir-conditioned Ex-
presses 81 Up and 82 Dn are very
popular and very convenient and they
take a very short time. Then, why
not make them daily? Instead of
running twice a week, it can very well
run seven timeg 5 week. If there are
not so many air-conditioned coaches
let them run these trains for five days
without being air-conditioned, with
only ordinary  carriages. Then,
between Dhanbad and Patna, there is
only one train going through, with
only two bogies attached for Patna,
There should be four bogies. And if
it is not possible to run that train via
Gaya, why not attach two other bogies
to go via Asansol? Better there
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should be one train from Dhanbad to 1 packages.
Patna.
Then, there 'is another train from
Burdwan to Ranchi. Why not make
it from Howrah to Ranchi? Make it
a fast passenger. Let the time be

shortened. That will be very conve-
nient to the passengers because there
is only one train from Howrah to
Ranchi., That is called the Ranchi
Express and that goes via the South
Eastern Railway at the pace of a bul-
lock cart. Then, why not have an-
other train by Dhanbad side?

Then, I come to the catering depart-
ment. | will mention only the
defects. I have eulogised the Railway
Ministry very much for all its per-
formance, but there are some defects.
They do not detract from their merit
or they do not lessen the credit of
the Railways. There are some defects.
‘We must try to make it perfect. So,
there should be improvement in these
things and I appeal to our Railway
Minister with his large heart to look
into this catering department—I have
renamed it the cheating department
of the Railways. They cheat the
‘passengers in every possible way. 1
take the case of Burdwan and Moghal
Sarai. These are the two  worst
stations. In Burdwan there were
Ppackets of the famous sitabhog and
mihidana, sweetmeats of Bengal,
‘being sold. I purchased one packet of
mihidana and on opening I found
that it must be short in weight
It was supposed to contain 8 chhataks.
T did not consume it. I went to Ram-
purhat and weigheq it. It was only
5 chhataks. When I came
back from Rampurhat to
Calcutta, I purchased an-
other packet, and it was also found
to contain 5 chhataks, My friend,
Mr. Khan, who was then the General
Manager of the Eastern Railway,
would bear me out that I sent the
packets to him and also, to the Chief

4 p.M,

Commercial Superintendent. There
were 17 trolleys at Burdwan. It was
decided that one responsible officer

would go in the morning to Burdwan,
lock up the trolleys and weigh the
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In the 17 trolleys every
package was found to be of short
weight. They were cheating the
passengers every day like that. The
packet system has been abolished but
the vendors are still cheating the

passengers in weight,

Now there are some contractors
under our benign Government. These
contractors Were private persons. We
thought of nationalisation of every-
thing. I am for nationalisation of
everything, and I was one of those
who proposed that catering should be
nationalised. How is it that whenever
any enterprise is nationalised, all the .
thieveg of the world flockk to that
place just as in the N.C.D.C. all the
thieves in the coalfields flocked there?
And in the N.C.D.C. they are now
stealing not only tanks but even the
sea. Wherever any nationalised
industry comes in all the thieves come
in there, and its cost becomes higher

and it cheats the public. Here also
in nationalised catering K they are
cheating the passengers every day.

Formerly, in time-tables the quantity
by weight of the menu was mentioned
whether in the restaurants or in the
dining cars. But they have done
away with it as if they are giving a
latitude to them to do s they like.
Formerly, sixteen ounce of rice was
given. Now they are giving only
twelve ounce ag there is no mention
of weight in the time-tables.

AN Hox. MEMBER: You remem-
ber the accident in the Kalka Mail.

Surr D. C. MALLIK 71 remember
many things. I am a veteran traveller
and so I remember many things. For
heaven’s sake gee that the food
is better and the service is better and
there is no cheating. The catering
department requires renovation, an
entire change. Then it was decided
that from Burdwan that package
system should go. Now they are
weighing and giving and still cheating
in weight.

As you know kasi langre mangoes
are famous, In Moghal Sarai once 1
asked the fruit vendor—he is different
from the Government vendor—the
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price of the mango. He told me that
the price waa eight pieces a rupee. 1
went outside the station. My train
stopped there for 23 minutes, and at
the very foot of the overbridge I got
it at the rate of 25 mangoeg a rupee,
and people said that if I went to the
market, I would get 32 mangoes a
rupee. How long will this cheating of
the passengers continue? My hon.
friend, the Railway Minister, is to
some extent guilty for this, for this
cheating. Why not engage some res-
ponsible officer who will fix the price
of the mango? Now the station master
fixes the price and he is in the pay of
the contractor. For God’s sake save
the poor passengers from thig exorbi-
tant charging of food prices.

Now I come to vendorship. The
vendorship is allotted to all undesir-
able people at the station. Once during
the days of the British rule I was told
that a sweetmeat vendor at Burdwan
gave Rs. 10,000 to the then Divisional
Superintendent to fix the price of
sitabhog and mihidana at Rs. 3 a seer
though the price outside the station
was Rs. 1-8 a seer. The vendorship
at a certain station has been given—
and I am interested in the station—to
a person who is an Anglo-Indian, who
has been prosecuted for defalcating
Rs. 16,000 of Government money; it
has been given to hig wife because
he wag a discharged railway servant.
These things should be looked into.
Corruption must stop.

About the road transport which is
the great competitor of the railways
nowadays, of course we are flooded
with goods traffic gnd passenger traffic
so that we do not care very much
about it now. But this condition may
.not continue for ever. Now the road
transport lifts the thing from the
godown of the supplier party and then
Jeaves it in the godown of the custo-
mer. In railways we have to go to
the station and unless 1 give some-
thing to the goods clerk they will
not accept it. They will delay. Some-
“how I shall have tg take back the
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thing to my place and bring it on
another day. If I do not pay the
goods clerk, again the same thing will
happen. When it reaches the desti-
nation by train, it will be found that
part of the thing has been broken
and one-fourth of the thing has been
stolen. In road transport there is no
stealing, no delay, Of course the-
freight is a bit high, but so many"
conveniences are there that you can-
not compete with them. So, please do
not try to throttle the road transport.
It is for public interest. Just as the
Government is for public good, it
is also for public good. Things are
carried by road transport even from
Calcutta to Bombay. So please do:
not throttle them:.

Once again I would thank the Rail-
way Minister and all those concerned
with the railways for the excellent
way in which they have managed the
affairs of the railways. The Indian
railways are reputed to be one of the
best in the world. Though there are
accidents, the percentage of accidents
in our railways is not so high as in:
other countries. So, I hope that this.
reputation of the Indian railways as
one of the begt in the world would be-
maintained. Thank you.

Surr M. RUTHNASWAMY  (Mad-
ras): Mr. Vice-Chairman, the Appro-
priation Bill gives us further oppor--
tunities to offer our remarks on the:
working of the railways. 1 wags glad’
to notice the statement of the Railway
Minister in his reply to the debate
the other day that he was looking’
forward To the prospect of a revisiom:
of the convention or agreement by"
which the Railway Administration has.
to pay a certain amount of dividend
to the General Revenues. I hope that
from the standpoint of the needs of’
the railways, the needs specially of’
railway development, he will take a
strong stand at thai time and resist
the attempts of the Government to
get as much as possible from the
railways for the General Revenues.
Our Government is a very needy
Government and it looks to the rails
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ways to get ag much money as possi- | after.

ble. But the Railway Minister should
stand up for the railways and for
railway development and see that
much more money ig allotted to rail-
way development than to the needs of
the Government in respect of General
Revenues. |

With regard to new lines, I uttered
a warning the other day that new
lines should not be opened merely in
response to political pressure, But
there is one pressure which the Rail-
way Administration cannot resist at
the present time, and that g the
pressure of defence, Strategic require-
ments may dictate the laying down of
lines which may not be economically
profitable, especially lateral lines to
the border on the North East Frontier
Agency. It is very necessary that
new railway lines, especially board
gauge lines, should be laid so taat not
only troops but baggages and equip-
ment could be carried easily to our
borders. For strategic purposes also
there is an additional reason why all
other gauges than the broad gauge
should be abolished. In the old Bri-
tish days military commanders from
Lord Roberts onward used to curse
the metre gauge system which pre-
vented the easy and rapid carriage of
troops and military baggage and
equipment to the North West Frontier.

[THE VicE-CHAmRMAN (SRt M. P.
BHaARGAVA) in the Chair.]}

The same strategic reason holds good
today when we are threatened on our
borders,

Also, I should like to endorse the
plea of the lady Member from Andhra
Pradesh that Hyderabad State should
be better served by railwavs than it
is at present. There should be a
direct connection between Hyderabad
and Visakhapatnam harbour which is
the port of Andhra Pradesh, and
between Hyderabad and Delhi.

With regard to welfare schemes, I
again must insist that housing for the
railway employees should be locked
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The Deputy Railway Minister
the other day promised that there
would be new housing schemes up to
about 20,000 houseg in the rest of the
Third Plan. But what I wanted .

.

Surr S, V., RAMASWAMY: Eleven
thousand a year.

Surr M. RUTHNASWAMY: Eleven
thousand a year? The number should
be doubled in order to provide decent
housing within a reasonable period
for the 1'2 million people that are
employed on the Railways. And they
should be decent houses, not the one-
room tenements to which the lower
staff of the railways, the porters and
the other menial staff, are condemned.
It is rather sub-human to limit the
housing provision to one room albeit
with kitchen, latrine and bathroom.

With regard to the recruitment to
the Railways, I should again streng-
then the plea that has been put for-
ward from more than one side of the
House that the sons of railwaymen
should be given preference. As the
son of a railwayman myself, I have
great sympathy with that proposal.
The old convention which c¢btained
during the British days was that the
family of the candidate should be
given consideration in regard to
recruitment to railway and govern-
ment service. The Railway Service
Commissions are not independent
bodies, they are not statutory bedies,
they are merely recruiting boards for
the Railways and I think a general
direction might be given that other
things being equal or provided the
candidate possesses the minimum
educational or technical qualification,
the family of the candidate should be
given special consideration,

And then I come to the great task
of the Railways, namely, the provi-
sion of facilities for third class
passengers. The Railway Adminis-
tration says that we have come to the
saturation point in regard to the pro-
vision of facilities for the third class
passengers, that no more extra carri-
ages and extra trains can be provided*
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But the needs of the third class
passengers are paramount. They are
the largest consumers, they are the
people that maintain the Railways,
and it is to their needs that the Rail-
way Administration should cater, first
and foremost. Double lines should be
laid wherever necessary; more janata
trains ghould be provided, and for all
these things, money is required. Ard
that is why I insist that the Develop-
ment Fund should not be so restricted
ag it ig at present. If the Railway
Minister, when the time comes for
the revision of the Convention, takes
the stand on this ground that for
providing facilities for the third class
passengers, the largest consumers of
the railway passenger facilities, it is
necessary that the Development Fund
should be increased beyond the point
that it has reached now, I think he
would be able to carry those that are
concerned with the passing of the
Convention with him, and would be
able to carry even the Government
with him,

I would end by repeating my ples,
and the plea of many Members who
took part in the General Railway
Budget debate, that a special day
should be allotted for the discussion
of the Report of Dr. Kunzru’s Com-
mittee on railway accidents. It is a
very important subject, and it requires
a debate by itself. The subject of
railway accidents is one that concerns
us very deeply and very closely and I
think sufficient time should be given
for a discussion of this important
Report.

With these words, 1 support the
Railway Appropriation Bill.

Serr K. S. CHAVDA (Gujarat): Mr.
Vice-Chairman, Sir; I rise to support
the Appropriation Bill which we are
discussing. I entirely agree with
Mr. Ruthnaswamy that the Railways
should not yield to the pressure of
political men while constructing new
railway lines.

Jhund-

Sir, the importance of the
been

Kandla broad gauge link has
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recognised by the Railways and it
has been included in the Third Five
Year Plan. But I regret to say that
the construction work has not been
started up till now. In the Demands
for Grants for 1964-65, the latest esti-
mated cost of the Jhund-Kandla broad
gauge link is given as Rs, 8 crores,
while the approximate expenditure to
the end of this year is only Rs. 8,000,
and the Budget Estimate for 1964-65 is
only Rs. 1 lakh. So, it is seen trom
this that the construction work is not
done and the Railway Administration
is very very slow in progress and not
enthusiastic in  implementing this
scheme.

Sir, we will be in the fourth year
of the Third Five Year Plan. The
Railway Administration has not yet
decided to undertake the work of
construction of this link, a5 it i3
evident from the Explanatory Memo-
randum on the Railway Budget for
1964-65. For the further evaluation of
the likely volume of traffic and the
routing, 3 sum of Rs. 1 lakh has been
provided for. But I think there is
no need for a further evaluation and
routing. 1 cannot wunderstand the
reason for delaying this construction
work. The link is important for the
trade and industry there. It is also
very important for the Kandla Port.
It is also most important from the
point of view of defence. Therefore,
it has been proposed to join Ahmeda-
bad with Kandla by this link.

But it is not done up till now. If
this line is not done, then the deve-
lopment of the Kandla Port will not
be there, and that is why I would like
to know from the Railway Minister
the specific date from which the con-
struction work of this link, the ori-
ginally proposed link will begin. I
would also request the hon. Minister
to allot more money, instead of Rs.
one lakh, for 1964-65, so that the
link could be completed as soon as
possible.

Surt LOKANATH MISRA: Is it a
fact that the Gujarat Government re-
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commended the proposed plan of tak-
ing the route direct from Kandla to
Jhund and there has been some pres-
sure to divert it through some other
route, to change the alignment?

Surr K S. CHAVDA: It is g fact
that the Gujarat Government recom-
mended the original route. I do not
know whether there is any other pres-
sure from  political parties, but I
know that the Gujarat Government
has recommended the original pro-
posed link. Therefore, I hope and
trust that the Railway Minister will
accept my request for the construc-
tion of this link as early as possible.

My second point is regarding diese-
lisation of railways in Gujarat. FElec-
tric locomotives are more powerful
than diesel locomotives, and diesel
locomotives are more powerful than
steam locomotives. It is satisfactory
to note that about 25 per cent of the
total net tonne miles of rail traffic
carried in the current year is hauled
byt these diesel and electric locomo-
tives. Gujarat is far away from coal-
fields and electricity ¥ not sufficient
there. Therefore, a phased program-
me of dieselisation of railways should
be undertaken in that region. It will
serve two purposes. Firstly, it will
handle effectively and economically
the goods and passenger traffic, and
secondly the strain on railways for
movement of coal will be reduced,
and the saving in coal effected there-
by can be made available for feeding
the industries in the country. "

My third point is regarding ticket-
less travel. The hon. Railway Minis-
ter has said in his Budget speech that
the evil of ticketless travel has not
shown any significant decline in spitz
of sustained measures to combat this
evil. Ticketless travel in the Rajkot
Division is comparatively less, and
when I put the question to the hon.
Deputy Minister, Shri Shah Nawaz
Khan, for an increase of T/ T.Es, in
that section—because in that section,
out of 154 trains running, only 59
trains were manned by the T.T.Es.—
after T put the gquestion in this hon.

l
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House, the Railway Administration
was kind enough to appoint more
T.T'Es. to man more trains in order
to eradicate this ticketless travel. The
T.T.Es. are appointed but no graded
post has been sanctioned. I think
that will be done in due course of
time. And due to this step ticketless
travel has been reduced to a very
small extent. I, therefore, submit
that, so far as possible, the trains
shoulq be manned by T.T.Es. to era-
dicate the evil of ticketless travel.

My fourth point is regarding the
speed of the local passenger traing on
metre-gauge sections, like atan-
Kakosi-Netrana Road, Ranuj-Chanas-
ma-Harij, and Becharaji-Chanasma,
etc. on the Western Railwayt The
speed on these sections is about 10 to
15 miles per hour. For example, from
Patan to Kakosi the distance is nearly
forty kilometers, but the time taken
by the train to complete the journey
is about two and a half hours. When
requested by the people to increase
the speed of the local trains, the reply
is given that the rails and the sleepers
being very very old there is speed
restriction. I, therefore, request that
the sleepers and the rails be replaced
byt new ones as early as possible, so
that thé speed can be increased on
those sections.

Thank you, Sir.

Sert T. S. PATTABIRAMAN
(Madras): Mr. Vice-Chairman, Sir,
the Railway Ministry deserves all
congratulations and our tribute for
the excellent manner in which they
have performed last year, but I am
sure that the Railway Ministry, and
specially our new but very energetic
and enthusiastic Railway Minister will
not rest on his laurels but try to im-
prove many other things which need
the immediate attention of him. The
first ore will be, Sir, with regard to
the catering policy of the Railway
Ministryt,. I was one of those who
were vehement for supporting the
Alagesan Committee’s recommenda-
tion that departmental catering should
be encouraged and extended all over



3345 Appropriation

[Shri T, S. Pattabiraman.]

[ RAJYA SABHA ]

(Railways) Bill, 1964 3346

point the problem and then honestly

India. I was also very particular that | confess that departmental catering has

the labour employed by us on the
railways should realise their responsi-
bility afMd give the travelling public
the satisfaction of better semvice and
better food. But now I am not sorry
to confess that I have been terribly
disillusioned. It is now universally
admitted by all sections of the people,
and the travelling public in parti-
cular, that departmental catering
has resulted not only in deterioration
of the quality of the food but the
quality of the service also. The Rail-
way Administration cannot be blam-
ed for that, I know. I have also
made similar complaints to the Sou-
thern Railway Administration and
to the Administrations of the various
Zonal Railways, but there is one
problem which we cannot escape
from, and that is the attitude of the
labour. While we would like to give
all that is possible for us to give to
the labour, the labourers or the
workers should also respond favour-
ably. And today, if the departmental
catering has been a great failure and
has brought us more discredit than
credit it is due to the apathy of the
labour to discharge its duty effective-
ly. There is no use of blaming the
labour also

Dr. A, SUBBA RAO (Kerala):
What about the manager and his pil-
fering?

Serm1 T, S, PATTABIRAMAN:
Manager is part of the labour, and
pilferage is part of hig job, because
we have provided it. Sir, I am one
of those who have been associated
with labour and fought for a fair and
square deal to them. But when the
labour goes wrong, we have to see
that they are put right or dispensed
with. They must not only fight for
their rights and liberties but also dis-
charge their responsibilities and give
satisfaction to their ultimate masters,
the travelling public and the general
public of this country. But there
they have failed and I feel that in
the best interests of all concerned
we must own the mistake, must pin-

been a failure, and I am going to
appeal to the Railway Minister to give
up this departmental catering. It is
better, Sir, if we can entrust this
catering in small stations and big
stations to the 'local hoteliers; but we
must also be careful that we do not
give more than one contract to one
hotelier; otherwise we will be only
encouraging monopolist tendency, and
again there will be exploitation by
those people. So, I am sure that the
Railway Minister will consider this;
no special committee is necessary.

Sarr P. K. KUMARAN: This is not
the remedy.

Sart T. S. PATTABIRAMAN: This
is the only remedy I can think of;
otherwise you must stop the catering
establishments at railway stations, and
that remedy I am not going to sug-
gest. My remedy will be to suggest
that departmental catering be abolish-
ed gradually and given to local hote-
liers, smaller hoteliers, and that will
give Them more employment also; at
least we will be earning a good name
by providing better and efficient ser-
vice to the public travelling by rail

Secondlyy Sir, we have been going
through progressive improvement in
the railways for the past fifteen years.
But there is one basic factor which
has not been solved yet. Even today
most of the Mail trains or the passen-
ger trains are fully overcrowded. It
is really a very tragic sight to see
people trying to get into the compart-
ment and being pushed out byt the
persons who are already in occupation
of the compartment. Yet we autho-
rise our railway stations to sell an
unlimited number of tickets, irres-
pective of the capacity of the train,
irrespective of the number of people
who are already in the train. We are
very, libera] in distributing third class
and second class tickets. After fifteen
years of service we must also try to
give the travelling public, specially
second class, at least sitting accom-
modation.
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Dr. A. SUBBA RAO: Standing.

Surt T. S, PATTABIRAMAN: I
am coming to that. We must try to
give sitting accommodation in all the
trains. Suppose the capacity of the
compartment or the carriage is only
80 or 84. You can allow the station
master to issue 10 per cent. more
tickets giving allowdnce for the sizes
of the individuals because some may
be lean, some may be big, some may
be fat. It can accommodate 10 per
cent. more, In road transport many
regional transport authorities have
given permission to carry standing
passengers. Similarly, if a carriage
can accommodate, say, 80 passengers,
you can give allowance for 20 stand-
ing passengers. Today what is the
position? Whilé there are 200 pas-
sengers standing, there are half a
dozen people who have stretched their
beddings comfortably on the berths.
“This is a very wrong practice. They
not only do not allow people to sit but
theyt do not allow people to enter the
compartment. And when you ap-
proach the train guard or the Station
Superintendent jor the Ticket Exa-
miner, he Teels shy to come because
he also sees the size of the man and
his mood. We must have some provi-
sion in law by which if a man bars
the entry or encroaches upon a berth
he must be arrested by the railway
police, and being an anti-social act
everybody will support the Railway
Authorities. So, I would like to ap-
peal to the Railway Minister to consi-
der whether there should be some
restriction on the sale of tickets,
bearing in mind the capacily of the

carriage. It is a pity that even today,
after fifteen years of service, over-
crowding is a great problem. And

unless we try to solve it, with the
huge increase in our population, we
will not be able to solve it for many
more years. ’ 1

Then I come to the question of
punctuality of the trains, a question
on which 1 have spoken on earlier
occasions also. Two years back the
Railway Ministry did a very clever
trick. Since they were being accused
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of late running of the trains, they im-
mediately) brought out the next time-
table in which they increased the
running time of the trains by 2—3
hours on all trains. Instead of, say,
20 hours they have made it 22 hours.
And then they claim that they have
improved their efficiency. Even that
has not helped in the correct arrival
of the trains. We must give some
sertous consideration to it. One who
has travelled abroad, especially in
Japan and some of the Western coun-
tries, knows that the trains there are
making an average speed of 50 miles
an hour, whereas here they cover
hardly fen miles per hour in *he pas-
senger trains., There could be some
justification in the past for the late
running of the trains. Perhaps, the
track was not good, or the rarriage
was old and rickety or the engine was
not good. But we have passed that
stage. There are no more of such
obgtacles. Today we cannot advance
the same argument for not improving
the speed. There are I6ts of works
being carried on. But even where
the work has been finished the spneed
of the train has not been improved
and the slow running of the trains is
a standing joke in some places. I
would like the Railway Minister to
devote his special attention to this
problem. He should find out the rea-
sons for the late running of the trains
and ask for progress reports so that
at least in the next two years we can
have better and fast-running trains.

Next, Sir,”T come to the question of
utilisation of diesel locomotives. To-
day we must have some economic
policy and also a better economic uti-
lisation of our resources. We find that
in the southern area, where there is
no coal, engines are being hauled by
steam power for which the use of coal
is absolutely) necessary. But if you
pass through coal mines in Madhya
Pradesh you will find diesel engines
being fully utilised. I would like the
Railway Ministry to examine the ra-
tional utilisation of diesel engines. I
will be Peffer if diesel engines are
introduced on a large scale in the
South or areas where coal transport
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is difficult, which will save a lot of
money of the Railway Beard and a
lot of their time and space and the
railway equipment which is taken
in transporting coal from North India
to the Southern zone. If progressive
dieselisation in the Southern zone is
undertaken, much of our time, money:
and labour can be saved. 1 would
like that point also to be carefully
examined.

Another point, Sir, is with regard
to the demand of the Southern States
for a speedier and through railway
from Ernakulam to Bombay and Cal-
cutta. Many Members of Parliament
from these States have demanded
that there must Be a through running
express from Ernakulam to Bombay
or from Bangaldre fo Delhi and other
places. We must try to link the Sou-
thern areas with the Northern areas
with fast-running tralns and save
much of the running time. Today
people have to spend 3 to 4 days in
the train which becomes a very hor-
rible travel. Some suggestions have
been made by our Mysore and Andhra
friends. I would like you to consider
them, not in the Fourth Plan, but
they should be taken up immediately
in the Third Plan itself. One such
proposal is to link up the two cities
of Hyderabad and Bangalore by a
broad gauge track. It is a very good
suggestion and I will request the
Railway) Ministry to consider its im-
Plications jn full. I do not want to
take much of your time, but if this
can be done it will be very good. For
example, there is now a metre gauge
track between Secunderabad and
Guntakal. But if the track between
Guntakal and Bangalore is converted
into broad gauge up to Dharmavaram
it can run as metre gauge connecting
Pakala—it will be an additional second
line. And from there to Bangalore
it is only 120 miles which can be con-
verted into broad gauge. From Wadi
there is already broad gauge. The
extra distance will be only 36 :ailes,
hardly one hour’s extra journey, Then
you need not convert the metre gauge
from Secunderabad to Guntakal
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which will cost approximately about
Rs. 28 crores. That can be saved. So
if you spend about Rs. 18 crores to
convert the metre gauge into broad
gauge from Guntakal to Bangalore it
will be ideal.

Then spend another Rs. 2 crores on
the line from Salem to Bangalore.
That line is being constructed. The
Government of Mysore, the Govern-
ment of Andhra Pradesh and the Gov-
ernment of Madras have already re-
presented that this new line should
be on the broad gauge. The extra
expenditure will be only Rs. 2 crores

over the present estimate. So, if the
lines from Salem to Bangalore and
Bangalore to Guntakal vig Wadi to
Secunderabad are converted into
broad gauge, it can be done
at a cost of Rs. 20 crores and

you will be able to run your trains
right from Ernakulam to Bangalore,
from Bangalore to Secunderabad and
from Secunderabad to Delhi. In that
case many demands of the Members of
Parliament to have a through railway
train or an additional Grand Trunk
Express that can take them very
quickly will be met and it will serve
the purpose. It will connect Kerala
and also Bombay. Today they have
to come to Madras If this is done,
they can come to Bangalore and go
to Bombay. This will be a
great benefit to the people from
Kerala who go to Bombay for their
employment. .
Further, the pressure on the Gurn-
takal-Madras line can be much reduc-
ed and it can be utilised for goods
traffic, for the transport of iron ore
and other things. This is a very
strategic railway line that will help
them and I request the Minister to
give his considerate attention to this.

Only one point more and I will con~
clude. There has been a large num-
ber of requests, not only from the
people of the South but also from
North Indians that when there is a
direct trunk route from Kanyakumari
or Cape Camorin to Banaras, there
must also be a line bv railway line.
Today from Tirunelveli they have to
go by road. Many North Indian pil-
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grims who go to Rameshwaram have
complained that they have to get down
at Tirunelveli or Trivandrum and they
find it difficult to go to Kanyakumari,
So that 40 mile strip can be linked
immediately and I understand that the
Madras Goviernment has given ‘top
priority for that. I gm sure that will
also receive the consideration of the
Government. Thank you. [

Surt N. K. DAS (Orissa): Mr. Vice-
Chairman, ] support the Railway
Appropriation Bill but on the eve of
the Bill being passed into an Act I
would like to draw the attention of the
Railway Ministry to some of the
grievances of the railway travel-
lers belonging to my part of
the country, namely, district
Balasore of Orissa. Participating in
the discussion on the Railway Budget
last year, I strongly complained
against the Railways and voiced the
long-standing grievance against the
Railway Administration for withhold-
ing one passenger train from Calcutta
to Puri which was running for a long
time in the past. The Railway Mini-
stry deserves our hearty thanks in
that they have, in the meantime, res-
ponded to the wishes of the people and
reintroduced this train but the benefits
that have accrued to the people of
Orissa by the re-introduction of this
train, seems to have been somewhat
counterbalanced by the withdrawal cf
the stoppage of two trains, namely, 37
UP and 37 DOWN at some stations
with effect from last October. These
two trains, when they were intro-
duced some 15 years ago, were known
as Howrah-Hyderabad Janta trains,
consisting of only third class bogies.
Some five or 10 years gfterwards they
were designated as Hyderabad-Howrah
Express train consisting of some first
and second class bogies also. Now
they have been designated again as
Howrah Madras Express. Ever since
the trains were introduced 15 years
back, the two trains had regularly
halted at a number of stations on the
Howrah-Khurda Road section. My
own station, Soro, wag also included
in that section. During these 15 years
the stoppage of these two trains con-
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tinueq regularly but a little time be-
fore October last, which was the time
for the introduction of the new time-
table I got scent that the S.E. Railway
Administration was going to withdraw
the stoppage of these two trains from
some of the stations. I wrote a letter
to the General Manager of the South
Eastern Railway appealing to him not
to withdraw the stoppage from these
stations particularly from two or three
stations of which my own station Soro:
was one 1 also saw him personally
in his office at Kidderpore in the last
week of September and I personally
appealed to him not to withdraw the
stoppage but when the new time-table
was out, I found to my sorrow that
the stoppage had been withdrawn from
as many as six stations between
Balasore and Cuttack. The withdra-
wal has been made on the alleged
ground that the speed of the train had
to be slowed on account of the doubl-
ing of the line. To me this argument
did not appear to be a sound one.
When the trains were first introduced,
I remember that there was no stoppage
between Howrah and Kharagpur. Now
between Howrah and Kharagpur there
are ag many as 6 or 7 halts. The
doubling of the railway line did not
affect those halts. In spite of the fact.
that there are more than z dozen local
trains running between Howrah and’
Kharagpur, and in spite of the fact
that there are 5 or 6 or 7 fast-moving
trains on that line, the Janaty train,
which was originally meant to relieve
the congestion of the Orissa passen-
gers, was made to halt at six stations
between Howrah and Kharagpur and
stoppage at 6 stations beyond Kharag-
pur was withdrawn. This is, I think,
due to the pressure from some quarters.
The pressure from quarters interested
in the stoppage at halts between
Howrah and Kharagpur was perhaps
greater than the weak pressure that
the Orissa people could bring to bear
upon the Railvay Administration.

Now I come to the Railway timing.
The new time-table introduced with
effect from October has brought about
untold hardship to the district of Bala-
sore. There is no passenger train to--
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wards the north. There is no down
passenger train to Balasore. The
Balasore district headquarters station
has to serve a number of stations to
the south of the headquarters station
and more than half the population of
the district hail from gareas to the
south of the Balasore station. Now the
difficulty experienced by litigants can
be very easily imagined. From 5 anr
to 6 p.M. in the evening, there is not
a single passenger train. The Puri-
Asansol train that was formerly run-
ning in day time has been running at
dead of night since October and 2
large number of passengers belonging
to places to the South of Balasore are
experiencing great difficulty.

The Parcel Express trains both up
and down, running during the day
time used to carry passengers. These
trains had {wo or three passenger
bogies attached and so people used
to travel by these trains. But since
October, though these trainsg are run-
'ning, no passengers are allowed 1o
trave] by these Parcel Express trains.
"The reason often given by the Railway
Administration is that certain stations
do not deserve stoppage of trains be-
cause there is no appreciable number
-of passengers at those stations. 1f
you time your trains in such a manner
that they run at odd hours, you make
it difficult for the passengers to come
to that station and catch the train.
And then after some time, they may
make out a case that these trains may
as well be withdrawn because there,
are no appreciable numbers of passen-
gers. 1 am afraid the Puri-Asansol
train which is now running at dead
of night might not be attracting an
appreciable number of passengers and
some days after, the Railway Admi-
nistration might put forward the plea
that this train deserves to be with-
drawn since there is no appreciable
number of passengers in that train

My next point is this. At present
as many as three fast-moving trains,
i.e. Madras Express, Puri Express and
Madras Mail, are starting from Howrah
after nightfall. Of course, the Madras
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starting at about 2 p.mM. but by the
time it reaches the borders of Orissa
it is nightfall. Instead of all the three
trains starting from Howrah after
nightfall, one of the trains may be
allowed to start and run during the
day time so that the people of Orissa
may have the advantage or facility of
travelling by one of these fast-moving
trains. I would also join my vcice
with my hon. friend Shri Lokanath
Misra in urging that deluxe trains
should be introduced on the Orissa
line also just as there are deluxe traing
on the Madras-Calcutta line, the
Madras-Bombay line and the Delhi-
Calcutta line. There should also be
through bogies attached to one of these
trains from Cuttack to Delhi. As my
hon. friend Shri Lokanath Misra said
the other day, Cuttack, the capital of
Orissa, is the one State capital which
is not directly linked up with the
capital of India, and I urge that this
long-felt grievance of the people of
Orissa should be removed at the
earliest possible time,.

Before I sit down, T would like to
join my humble voice to the voices of
the other hon., Members who have
paid tributes to the new Railway
Minister for the improvements in our
railway system.
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AT AA AT GEAT I AT Sy
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qAT %7 f5ar T @7 T OF weE A
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qEE AAT ST F TEuiAdy &
qre ¥ a7y fF T & s
qreeE 3w & 1 Star faomfl et
ggrfavraa AT T ET 5 wfeEi ar
T zrm g frar oww § | ww
T ATE § TR TH AR q77 Fraw Ay
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wffis qgr ¥ R foe Ul 39
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#1 F fadt &, a2 & 72 FEAT AN
g ; ifF &1 o §Ae T ¥ om
zefw am ¥ @ qgw @ FEr
& wwaan g 5 =y F7 "EST T
& a1 Sr& 30 ¥ g7 faar shar =nfEd
F gradim g4 St & srgar w7 F
g9 AR WEW o9 & AW AHN
FT T=BT TFY FE@E |

qEAT gl AT 7 oI g Y
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T AT ¥ 30T A FT gifasA faar
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gTT AT AT T AR &, 9 EAR
& 309 9T 299 &, AA T F,
FT T A9 A F IAY FAT ¥ FUT
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Fzga aw AR ofefde & fag sar
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“A lot of time is lost, especially
when there is more than one union
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to deal with. When there are two
or three unions, each union wants
to have a separate meeting with the
officials with the result that our
officers, who should be busy with
the work of train operation increas-
ing the efficiency of the railways
etc, get bogged down, tied down to
their desks with negotiations be-
cause of the multiplicity of unions.
We very much wish that there
should be less time spent on it and
there should be only one union on

railway. That is also the recom-
mendation of the Kunzru Com-
mittee.”

W magay g fr tax wfeaw dxeT §
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FY TG T A T | T 97T FY
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oF AfuFI WF FT g, ur FE
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HEHY &1 AT T G FIF F @
FETRiEy TEEET F1 41 0F  3E-
fagoen &1 ¥ f&¥ o174, Y A 7UD
¥ 9T g |

% 7, 4|

Tue VICE-CHAIRMAN (Serr M. F

BHARGAvVA) : The House stands adjourn
ed till 11 AM. tomorrow.

The House then adjournec
at three minutes past five of
the clock till eleven of the
clock on Friday, the 6th Marct
1964.



